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Mz, Speaker: No question, no clari-
fcation. This has become a recur-
ring matter. If any hon. Member
wanis any further clarification on a
statement made in the House, this is
not the way.

Shil Hem Barna: Whether the per-
suasive attempts of the police....

My. Speaker: Order, order. I am
not going to allow. Let us proceed.
Shri Dasappa may move his motion,

12.17 hrs,

ELECTION TO COMMITTEE
ESTIMATES COMMITTEE

Shri Dasappa (Bangalore): Sir, 1
beg to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (8)
of Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, one Member from
smong themselves to serve as a
member of the committee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1960, vice Shri Mathuradas
Mathur, resigned.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
i» Lok Sabha, one Member from
among themselves to serve as a
member of the committee on
Egtimates for the unexpired por-
tion of the term ending on 30th
April, 1960, vice Shri Mathuradas
Mathur, resigned.”

The mpﬁan was adopted.

12.18 hrs.

STATUTORY RESOULTION RE:
SUGAR (SPECIAL EXCISE DUTY)
ORDINANCE AND SUGAR (SPE-
CIAL EXCISE DUTY) BILL.
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“This House disapproves of the

Sugar (Special Excise Duty)
Ordinance, 1939 (Ordinance No. 3
of 1859) promulgated by the

President on the 25th October,
18568.”

o, T@ A gEnE FXY @

The Ministr of Revenue and Civil

Expenditure (Dr. B. Gopala Reddi):

Sir, I may be allowed to move my Bill
s0 that both the Bill and the Resolu-
tion may be considered gimultaneous-
ly.

Mr, Speaker: Normally I allow the
Resolution to be moved. The hon.
Member in whose name the Resolu-
tion stands moves his resolution ahd
makes a speech. But there is a con-
nected matter, a Bill for consideration
and paming. If the House agrees I
will allow the hon. Member to for-
mally move his resolution and allow

him an opportunity to speak both on

the motion for consideration of the

Bill and his resolution; otherwise, he
may not get a chance to speak on The
Bill. I will take it that he has mov-

ed his motion. 1 shall now place it
before the House. Motion moved:

“This House disapproves of the
Sugar (Special Excise Duty)
Ordinance, 1959 (Ordinance No. 3
of 1059) promulgated by the
Pregident on the 25th October,
1069.”

I will allow the hon. Member to
speak after the other motion ig Tade.
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Shri Bimal Ghese (Barrackpore):
If this resolution is approved, the
other motion will not come at all

Shri T. B. Vittal Rag (Khammam):
They are confident that it would not
be passed.

Shri Braj Raj Singh (Firozabad):
Sir, on previous occasions when such
resolutions were moved disapproving
certain ordinances passed when the
Parliament was not in session the pro-
cedure adopted was to allow the hon.
Member concerned to move his reso-
lution and make a speech after which
the Minister concerned was asked to
move his motion for consideration of
the Bill followed by a discussion in
the House.

Mr. Speaker: I have no objection to
adopt either course. If it is the desire
of the House that this resolution be
disposed of first, we will take up the
Bill later.

Shri Rane (Buldana): In that case a
time limit will have to be fixed for
the resolution. In all five hours have
been allotted for both these motions.

Mr. Speaker: The Business Advisory
Committee has fixed five hours for
consideration of both these things.
Hon. Members are not going to vote
for or against merely because another
motion has been made. Let us adopt
this practice. Let hon. Members ad-
dress themselves to both these
matters and . vote separately.

Dr. B. Gopala Reddi: T beg to move:

“That the Bill to provide for
the imposition of a special duty
of excise on certain sugar, be
taken into consideration.”

May I speak on the motion?

Mr. Speaker: I shall place this
motion before the House and I shall
allow him te make a gpeech later on.
Motion moved:

“That the Bill to provide for
the imposition of a special duty
of excise on certain sugar, be
taken into consideration.”
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(Special Excizse Duty)

Ordinance and Sugar

(Special Excise Duty)

Bill
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Mr. Speaker: As I understand, the
purpose of the Ordinance is this. In
view of various representations that
the sugarcane price has to be in-
creased, the eugarcane price has
been increased. It may or may not
be sufficient according to some Mem-
bers and others, But when once it
has been increased, the ex-factory
price of sugar also has been increased.
Those people who purchase cane here-
after may not get more, but these
who have already purchased sugar-
cane and have produced sugar will be
able to sell it at a higher price that
has been fixed. Why should they have
the advantage? So, this is meant to
mop off that excess profit which is a
windfall today. The only point is
whether the factory-owners should be
allowed to take it away. Ultimately
they will collect it from the consum-
ers. So, why should the consumer lose
the benefit of it or why should the
excess money go into the hands of the
factory-owners? That is the simple
point. Why is the hon. Member going
into other points?
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Whether you showdd
mop off this or not,

Shri 8. K Patil: On the 25th Oeto-
ber, when this Ordinance was pro-
mulgated and the cane price was 4l-
lowed to be raised to Rs. 1.10-0, on
that day, there were stocks of sugar
with the mills and they could have
made this money, having contributed
nothing for it. Therefore, Government
wanted to wipe out that money, be-
cause that is a gain to the national
exchequer, which would have other-
wise gone to quarters which the hon.
Member would not like. That is the
scope of the Bill and nothing more.
On the question of constitutionality
also, if this amount was allowed to go,
this question would not have come up,
because so far as the price of cane
was concerned, that was not the sub-
ject-matter of any legislation,

Mr. Speaker: The simple point is,
this only relates to the price that
ought to be fixed or the excise duty
that has to be recovered trom the
stocks already there. It does not
relate to the stocks that may come
hereafter; they will be sold at the
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on the one side and with no
profit to the grower on the other, The
simple point is, does the hon. Mem-
ber want that notwithstanding the
fact that the cane-grower does not
gt a pie in regard to thoee stocks, the
consumer must lose aad the factory-
owners should gain?

Shri Bimal Ghose: I!thesugarpﬂce
and the cane price have been increas-
ed then there will be no question of
the excise duty.

Mr. Speaker: He daes not want the
price of sugar to be increased.

Shri Vajpayee (Balrampur): That is
the point. Why the price of sugar has
been increased? There is nothing
about it in the Bill

Mr, Speaker: For the future?

Shri Vajpayee: Simultaneously.

Mr. Speaker: Very well. Let him
finish.
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Mr. Speaker: I only wanted to know
one thing, When was this promul-
gated?

Shri 8. K. Patil: On the 23th of
October.

Mr. Spesker: The higher prices
have been ruling since then?

Shri 8. K. Patll: A large quantity of
sugar was lying with the mijils, and
the mills would have made a profit
out of the difference of Rs, 2|-. There.
Jore, this measure is to wipe out that
profit. As you have righily put it, it
will give no advantage to the csne-
grower or to the consumer. That is
why it wes wiped owt.

Rzeise Duty)
Ordinance and Sugar
(Special Excise Duty)
BiU

Mr. Spoahex: I mpuid like to under-

then the price of sugar will not be
raised snd the sugar manufacturers
will not gain.

Mr. S8peaker: What happens to the
period between October to this day?

8hri Bimal Ghoge: The Govemn-
ment policy has been wrong.

Mr. Speaker: I am only trying to
comnsider whether you are entitled to
say, or I am bound to allow the dis-
cussion of that. The main point is
this: what happens to the extra price
that the sugar factory owners have
obtained during this period?

Shri Braj Raj Singh: Since you are
going to give a ruling on the scope of
the discussion, may I submit that the
whole policy of the Government has
been that when they fix the price of
sugarcane per maund, they also fix
price of sugar per maund? If they
did not want to fix the price
of sugar per maund, there was no
necessity to promulgate any Ordinance
on the 23th of October. The price of
sugar-cane could be increased without
any increase in the price of sugar that
is the contention. 80, that may be
evident.......

Mr. Speaker: What happens to the
period in between? Let me divide it
into two portions,
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Shri Bimal Ghose: I could see your
point. But the Bill which we are
discussing refers to the future.

Mr, Speaker: In between what is to
happen regarding this money?

Shri 8. K. Patil: The position is this.
Under the orders of the Government
of India all stocks of sugar are to be
kept by the mills and account of it
submitted month after month to the
Government. Not an ounce of sugar
could be lifted without the orders of
the Government. Since the price of
cane was raised from Rs. 1{7}- to
Rs. 1]10)- for the future stocks they
have to pay the new price. Rut what
happens to the stocks that are in the
possesgion of the mills when the stocks
go out? They will take the same
price. That means that money will
go into the pockets of the mill-owners
to which they were not entitled to.
The Ordiriance only refers to that. The
Ordinance would not have come even
if we have to raise the price of sugar
to any limit. An Ordinance was not
necessary for that. The Ordinance
has come because we want to mop up
the money which will otherwise go to
the mill-owners for no reasons what-
soever. Therefore, all these other
questions, although relevant other-
wise, do not arise out of the legisla-
tion that is before the House.

Shri Braj Raj Singh: May I read a

portion of the Statement of Objects

and Reasons? It states:

“In order to stimulate produc-
tion of sugar during the current
season Government decided to
increase the price of sugar-cane.
Simultaneously the ex-factory
price of sugar was also increased
in proportion to the increase im
cane price, by Rs, 2.52 per cwt.
As the sugar produced out of cane
purchased at the old cane price
would have got an unintended
benefit of the enhanced price, it
was decided to mop up these pro-
fits for the public exchequer, by
promulgation of an Ordinance.”

There we agree that it should have
been mopped up. It is a good thing.

But, ss regards the Bill, it is not
pecessary to increase the price of sugar.

Mr. Speaker: My trouble is  this.
We will assume that this Ordinance
is repealed, not with retrospective
effect, and this Bill is also thrown
out. Would it have any effect of re-
ducing the higher prices?

8hri 8. K. Patil: No. What would
happen is that about a crore of rupees
that we have collected would go back
to the mill-owners.

_Shri Vajpayee: How can the money
which you have collected go back?

Mr. Speaker: Let us be ciear about
it. It is not this Ordinance, or Bill,
that empowers the Government to in-
crease the cane price or the sugar
price. The increase in cane-price or
sugar price is not by virtue of this
Ordinance, or by virtue of this Bill.
It is done independently of this Bill,
under another provision of law. Let
us assume that the Ordinance is re-
pealed, and the Bill is also not passed.
That will not affect the sugar prices.
Hon. Members have no objection to the
sugar-cane prices being increased.
They evidently object to the price of
sugar being increased. Of course, I
can allow full discussion of this. But
even if they throw out the Bill, would
the price of sugar that has been fixed
go down?

Shri 8. K. Patil: Nothing will hap-
pen,

Mr. Speaker: So far as this Bill is
concerned, it is not under any of the
provisions of this Bill that the price of
sugar is increased.

Shri Bimal Ghose: But you will re-
alise that the reason for bringing this
Bill is that the sugar prices have in-
creased.

Shri 8 X. Patil: No.

Shri Bimal Ghose: It will follow
congequently. Then the Government
will not increase the price of.....

Mr, Speaker: Let us be clear of the
position first. The sugar-cane price
or the sugar price is increased Dy’
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virtue of another Act, or by virtue of
some zuthority vested in the Central
Government, which ig independent of
the Ordinance. In view of having
raised the sugarcane prices, hon.
Member feel that sugar prices auto-
‘matically need not be increased. Then,
this money need not be allowed to
go into the pockets of the mill-owners.
This Bill is intended to recover a
portion of the money that goes into
the pockets of the mill-owners, and I
think the hon. Members opposite are
in full agreement with that. But they
are under the impression that if this
Bill is thrown out, and the Ordinance
is repealed, the sugar price also will
go down.

Shri 8. K. Patil: It will not.

Mr Speaker: This can be argued at
any length of time, and I can allow
five hours of our time to be spent on
this matter, You may or may not
approve of this Bill, but it will not
affect the price of sugar. The omly
thing is that if they throw out this
measure, more money will go into the
pockets of the sugar-mill owners,
which is not their intention. They will
indirectly be helping, the sugar fac-
tory-owners, who will make a profit
out of it.

Shri A. M. Thomas: Perhaps that is
their objective.

Shri Bimal Ghose: What you say,
Sir, is technically correct. But tak-
Ing into consideration all the points,
you may fix a time-limit.

Mr. Speaker: 1 have the least ob-
jection to give more time to hon.
Members to speak on this. The food
debate is not yet concluded, and I
will allow hon. Members to raise the
matter of sugar prices also in  the
food debate, if necessary. Let them
say whatever they want. I will allot
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Shri 8. K. Patil: We have not re-
plied to the food debate. I can also
explain at that time whether we are
bound to raise them, 1 am now mere-
}y confining myself to the constitut-
ional poaition of this particular issye.
Evenxltlﬁsisnotpaned, it will not
affect the price.

] Mr. Speaker: So, even if the Bill
is thrown out, even if the Ordinance
is repealed, the eugar price will egn-
;mue and the new price will be jn
orce.

Shri 8. K. Patil: It will only mean
that we have to give back the Negal
recovery of about a crore of rupees.

Shri Braj Raj Singh: No.

Mr. Speaker: That is not the fear.
Government has never given back.

Dr. B. Gopala Reddi: If it is illegal,
we have to repay.

Mr. Speaker: What will happen is
that for the stock which is stil] there
and which has not been released those
people will walk away with the higher
price. There will be thus discrimination
between one set of sugar factory
owners and another set. Hon. Mem-
bers are trying to favour those other
people who have walked away with the
money. I am only saying that that
will be the consequence, which they
do not intend. Therefore continuing
this debate on the price of sugar will
lead us nowhere. .

Shri Braj Raj Singh: They are in-
cidental matters, sugarcane price,
sugar price and everything.

Mr. Speaker: There are many good
matters which ought to come up before
this House, This is one of such im-
portant matters. I would advige hon.
Members not to refer to this matter.
They can say incidentally that they do
not agree with the increase in  the
price of sugar and that it does not
naturally follow from the increase in
the price of sugarcane. Whoever may
raise his voice against it will stop st
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[Mr. Speaker.]

that and proceed to the question as to
whether we ought to refund this
money or impose it and recover from
the others too. So far as the matter
of increase in the price of sugar is
concerned, I will allow an opportunity
to hon. Members to raise this matter
during the food debate and the hon.
Minister will reply to it.

Shri Bimal Ghose: Can I not say
that there should have been no neces-
sity for the excise duty on sugar be-
ing increased, but sugarcane price
should have been increased more so
that the sugar mill owners would not
have got more?

Shri Braj Raj Singh: That is exact-
ly the case I am going to put forward.
There was no necessity for increasing
the price of sugar with the increase
in the price of sugarcane and there
was no necessity for such a Bill. That
case can be put forward and argued in
this House.

Mr. Speaker: Only with respect to
the existing stock. The excise duty is
not to be there permanently.

Shri Braj Raj Singh: There is some
misunderstanding. Perhaps the point
was not caught. If the price of sugar
had not been increased, there would
have been no necessity for this Ordin-
ance coming into force. Because
sugarcane price was increased, Gov-
ernment also thought it fit to increase
the price of sugar and the necessity
of an Ordinance arose. Our case is
that although it was good that the
price of cane was increased, there was
no consequent necessity for the in-
crease in the price of sugar. That was
wrong on the part of Government to
do. So the necessity for all this dis-
cussion on the Ordinance comes in.

Raja Mahendra Pratap (Mathura):
May I also submit one word? I am
not allowed to speak. My great ob-
jection is what the objection of the
hon. Prime Minister was that there
should not be too much centralisation.
We are making laws. Why do we not

DECEMBER 17, 1959 Resolution re: Sugar 5658

(Special Excise Duty)

Ordinance and Sugar

(Special Excise Duty)
Bill

allow the sugarcane growers and the
millowners to settle their questions
among themselves? In every case we
should not centralise. What I  have
been pointing out from time to time
is that we burden too much our people
by making laws. We say that the
Government is of the people for the
people. If it is the Government of the
people then let the people make their
own laws for their own need.

Mr. Speaker: I would like to know
one more thing. Will this excise
duty that is imposed under this Bill
apply only to the stocks that are stili
with the millowners and which have
not been sold?

Shri S. K. Patii: The stocks were
under the control of Government al-
though they were in actual physical
possession of the mills. Now, if we
had not passed this Ordinance, ther
the sugar when it is let out from those
mills, that is, sugar that was there be-
fore the price was raised, would alsc
have sold for the same price and Gov-
ernment would have lost this money,
only the millowners would have got
it. And that is not the purpose.

Mr. Speaker: I would like to know
whether this additional excise duty
will be operative for the new sugar
that is produced.

Shri 8. K. Patil: No. It will only
be for that stock.

Dr. B. Gopala Reddi: It is 1.9 lakh
tons.

Mr. Speaker: Now the point is clear.
The question is whether I should allow
a general discussion about the increase
in price of sugar, that is, the price
that has been fixed so far as sugar is
concerned.

Shri Bimal Ghose: That is not the
question. The question is whether the
Ordinance was promulgated wisely or
not. We have a right to say that it
was a wrong policy. Whether it
should be given back or not
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therefore, is....(Interruption). The
pice of sugar and sugarcane had in-
creased not under the authority of the
Ordinance or the Bill but independent-
ly. The Government has got the power
to intresse it under a previous Statute
or otherwise. Omnce that has been
done, the only question is whether the
sugar factory ownmers or the stockists
who have got that suger should be
allowed to take away the additional
profit which accrues when it is soid
It is a windfall for them. Whether
they should take it away without re-
twring it to the sugarcane growers
o¢ whéther they should recover it
from the consumer iz the question.
The excise duty is intended to mop it
off. By passing this Bill, this excise
duty is not going to continue on any
sugar that is produced hereafter. The
question whether the increase in the
price of sugar ought to have been
made or ought not to have been nmade
is not relevant to this Bill inasmuch
a8 the passing of this Bill, or even it

the Bill is thrown out, will have no

effoct on the increase that has been
made in the price of sugar. That will
stand.

Under these circumstances I direct
ihat so far as this discussion of this
Bill or the Ordinance is concerned; it
is limited in scope. That will be limit-
ed only to the point as to  whether
extide duty should be imposed and the
additional money zhould be recovered
or whether Government ought not to
do so and allow the sugar factory
owaers to walk away with it or the
stockists should walk away with it.

8e far as the general question relating
1o the inorease in the price of sugar is
concerned, I find that hon. Members
are interested in it. It may be a matter
which has to be discussed. 1 will
allow them ample opportunity during
M 2608 debate which has not yet con-
cltrdéd. After the debate is over the
re-
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House in a large measare muid in-
fluence the Govertittent to take a de-
cision or alter its view.

Let us now proceed and dispose it of.

Shri Makaaty (Dhenkanal): In that
:ase the time for the food debate may
tndly be extehded by an hour or so.

Mr. Speaker: 1 will do so. Now
hon. Membets will dispose of this mat-
ter quickly.

Stet Prabbat Kae (Hooghly): We
canmet refer to the backgrouhd of the
promuigation of thé Ordinande ¥ your'
de not allow diseusdion o that. Oree
you altow discussion of the beckgrousd’
then the question of increase in the
price of sugar will come in,

Shrt Braj Eaj) Singh: It is incidefital.

Mr. Speaker: Whoever raises the
point that he is not in favour of the
increase in the price of sugar will go
into s detnils during the food de-
bate. They may murk their protest
against the increase in the price of
sugir whick has been brought about
due to the ineremse in emeise duty.

Shri 5. M. Banerjee (Kanpur): I
have one suggestion to make.

Mr. Speaker: 1 will allow an hour or
half an hout.

Suri 8. M. Banerjee: Suppose the
discussion finishes by three o’'tlosk.
The discussion on the Pay Commie-
sion’s report is at 4 o’clock. You have
to fix time for this discussion. How
long are you going to allow this dis-
cussion so that we can inform otherg®

Mr. Spesker: We will finish it
quickly.

Dr. B. Gopala Rofidi:. Az far as the
Bill is concerned, theremnoobjecﬁon
to the Bill at all

Mr. Spesiter: Hmllembeg.mm
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Shri Braj Raj Bingh: We are not go-
ing to throw it away.

Mr. Speaker: In spite of this the
Government may continue to allow an
incremse in the price of sugar. This
would not have any effect. Hon.
Members will have an opportunity to
spsak. I will allow them to speak
during the food debate.

Shri Braj Raj Singh: There is very
little time for the food debate.

Mr. Speaker: I am going to allow.
Why should he say that he cannot?
Let us therefore confine ourselves to
the exact position in regard to this.
Hon, Members will have an oppor-
tunity. Sugar is also food. I will
allow them an opportunity.

Shri Vajpayee: There is nothing ob-
jectionable in this Bill

Dr. B, Gopala Reddi: Then the Bill
may be passed.

Mr. Speaker: Then the guestion is:

“That the Bill be pagsed.”

W WIEE W ﬂlq'i“ faora
o g fear s & W ad ol oL

oUW WERW: IF X ATIET
Lia s R O
W AW T W FWT

wft ¥1¢ arfady favmfr § @ o
ot ¥ Farfus fafrec &Y @adezm
e d

W W WERT : ag @eHE ITEA
glrar g
w ENAE W gy Wede A
Fia ey gE R s o § F
T FTAT IETE
Mr. Speaker: Limg ;.ff'l The

substance of the Ordinance must bde
Jooked into, whatever he may state.

Shri Khushwaqt Ral: Not only the
substance, but the cauges leading to
3&;9 promulgation of the Ordinance.
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Shri 8, K. Patil: No causes.

Shri Khushwaqt Rai: The statement
says:

“As an incentive for increased
production of sugar during  the
season 1959-60, it was decided by
Government in October, 1959, to
enhance the price of sugarcane.
Simultaneously the ex-factory
price of sugar was also proposed
to be enhanced in sympathy with
the increase in cane price by
Rs. 2,52 per cwt.”

As a result of the proposed increase
in sugar prices, the sugar factories
have made an inordinate profit which
amount this Government wanted to
mop up by this Ordinance. All these
things gre interconnected.

13 hrs.

Mr, Speaker: They are mere state-
ments. I have already stated that
they are mere statements, There is no
good Pursuing this matter. 1 do not
want t9 shut out any discussion. This
won’t lead us anywhere. The hon.
Member will have the satisfaction of
having said all this. What next?

Shri Braj Raj Singh: There is no.
difference about the purpose.

Shri Bimal Ghose: In spite of What-
ever We may say, the Government
get what they want. What next?

Mr. Speaker: It is not right. Even
the Opposition should persuade all
the Congress Members here on the
side of the Government to accept their
suggestion here, it won’t have any
effect. It is not & decision of the
House reducing the price of sugar.

Shri Braj Raj Singh: No,

Mr. Speaker: They will have an
opportunity to persuade the Houge
tomorrow io advance all arguments.,
I am nhot shutting them out.

Shri Heda (Nizamabad): There is
one pertinent point about the method
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of increasing the sugarcane prices and
fixing the price of sugar. The very
method, I think, can be discussed
under this Bill. Had there been a
more scientiic and more rational
method of fixing the prices, the need
for all this contingency would not
have arisen. Therefore, I think the
House may be able to discuss the
method of fixing the sugarcane prices
and sugar price.

Mr. Speaker: That would come to-
MOrrow.

Shri Vajpayee: Our difficulty is, the
price of sugarcane or the price of
sugar is not fixed in consultation with
this House. This is only the occasion
when we can express our resentment
against the manner in which the price
of sugar is fixed.

Mr. Speaker: Instead of moving an
adjournment motion and provoking me
1o dismiss it, if the hon. Members had
said that these are the points and
sugar prices ought not to have been
increased, I would have allowed a
discussion for a couple of hours or 2§
hours.

Dr. B. Gopala Reddi: Instead of
attacking the Ordinance or the Bill,
they could have come forward with a
straightforward motion.

Mr. Speaker: Order, order. If they
want two hour or two and a half hour
discussion, I am prepared to allow on
the increase in sugar prices tomorrow
or the day after before we disperse.

Bhri Khushwaqt Rai: Both sugar-
cane and sugar,

Mr. Speaker: All right. Sugarcane
and sugar are intimately connected. I
am prepared to allow a discussion.

Shri 8. K. Patil: Why not increase
the time for the Food debete which is
a part of it rather than having it in
two?

Shrl Badbolal Vyas (Ujjnin): You
wan't be allowing the Members to
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speak more than 15 minutes. He will
have to cover sugar and food. It will
be better if a separate time is given.

Mr. Speaker: If the hon. Members
do not raise this matter in the debate,
I will not increase the time by 13}
hours. I will reserve it for a debate.

| Wwre @ o § AT AT
HATA FTAT § T & 97 JTAAT ATHAT
Z 5 w7 4g ag & o fo Ay vy
qarda A T s ¥ A ¥ A
92 ¥ ARy T sy ?

Mr. Speaker: If they do not raise
this point in the Food debate. ... ..

st gaTer Tw A Ay wEEE

Mr. Speaker: .. ..I will all the same.
He may conclude now. What more
has he to say?

Wl WA T AHA, W 7
Fz7 fr worT g faer Y @Y g At gwwT
T WAL AT A § WTORY J@|AT
g § f g fam woT a1 ) g Y
g fafeey sy @y ol =Y &
#fare aar @ amam 1 afEe st
ort are ot & fe ot far T @ A
& IawT gy g | A, K9 weer
WRA F q * A aar fmmroak
9181 A7 9% oA T g e g
IO 9% F A1 g W) At § IR
T frava At @ & g et
w1 g W & A1 34 fgaw & 9 o
oar waT fF 33 99 Y A AT
33 547 3V AW 4y ¥ a7y §, ¥ §9q
FY T & Al @ IW ¥ WY WY &Y
o ot IWH 1 qR wny v
wrEa @ ? v W g g &
we @t T & yg wierw o At
e T gt B e ff Y vl
=, § ag AT e § s oxedex
N wyr wiwwx § fe 1 39 wg #
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oY qT T@ | awr eneeer X fzr
sy SRSt ¥ W we ¥ e W
farerey 5 wroR Er A o 7 A
ol & g Ty awR @ IHw WA
MY T NE & W Y Y A
# gz wgar wgan g e oy w=ma
wqife wq qax A & 9 @@ @
arar e fir ag A o Iwr
ey Ixresi w1 A foaar sfge av )
¥fem aoere at af T ST @ R
Iy g1 fafewat ¥ waer gar o A<
¥ ¥ Wiz FX qrl Q&Y W wA
x F7 1 o7 qury QLT AT A |

s, g v wg R g fw
ey T fie fovz gars o6 wefeg
o wfiew 7 w3 v &3 smar §
Myr. Speaker: The hon, Minister.

Shri Braj Raj Singh: A few minutes,

Str,
Mr. Speaker: Five minutes each.

Xt w oW fax ;. wsme wgEy, 1§
afede ® A W W & &
e v § AfET S R F 7w
e & &€ a1 g% faw fear § fe
AT 1 I onfEdq aa &7 9N
AW § IGHT (EAATH ALY FAT ATfPQ
w1 Iw e I{w 3% 57 § Fr wifeTw
AT ¥ FTHT q5A *Y fram & o)
AT wrgeht § ¥fwwr fore e qg wrfede
TN 39 awr & quwar g aoee &
A TEd WNTAT &1 A Af a1 fn
g gz ey a1 FT /R @ 9|
AT F e Aifa F Frow gaw
R ¥ wifawi w1 faw g oar
g WA A9 AN & fRg Je ®IT
e 4 w8 wife ¥a &1 e waar §
AT OF T A6 wiar fs wrfeRy
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WYY A AV W7 CEAWTH TORIT Y
w5 & o wom gy o @ &% @
dar fraw wm wfer fe wifeds
w0 wr O s fr Y 9B

v 3 gt ww s xa i Y diny
*Y 7y w7 warer § Wi SER wrafee
¥ Wt Y Srvm gt af Wi fed
s wroor ag srfeda e qer O a
A gaT AT 97 A fr 3y R
§27 g 7y a7 | ¥y A IEY TN AWy
feRY & ww7 Wy Tyy ar 1 A T *
Frorey gk & gewew § e ke, fargre
R G & wmaw frgd Q) fiw
e ¥ wTATC WA W @ 8,
ATHTT & TN Hqil I Xy @R R
Afwa g & w19 wger e § 5 e
A 3w 9T Hr€ Ffew s W fagr Wi
FrwTe ThaT g8 Wt O fw g Ay
W w1 s g s et g el
Fq gooTe 99 T ok fawre v @R
* foq darv At & N o I
fararT frar Ot Q¥ v ¥ fargr o fir
qEA X AT T 97 W ww i ey
w1 s g aft wr ar | wfag &
&Y gawar § e Wt aee ogw § o
) & I wfaey & o voR & wiedw
1 T A sraweear Y JEY 90l
g ¥ TH Ay ¥ e @ fr W
A #Y gHT § W AT e o awee
¥ T 37 aweliel #) aw g aew
#37 @AT ¢ A |y Igk av i ay
I i mewaw i feomtam &
JURY |vay Xy awar § T w oay
HOPTC FT & ¥ ¥ aw fie et
e & T € s § Y
she ve wfede & ofr ond o Yoo
T q¥T + 5@ o g 35 § for wfY oy
THEwEdt A dar § Aw Iw AW &
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& fag e s § fe ger ez o
wafya § fe aifeia & ¢ o w7
MR g} iy s I &
A & qg ¥y ars w7 0 wrgan § e
Qe wrr At § o Pt o Y
waaT A § ) ORI ¥ e Afa &
wrew AN faaetad savar gATEr SETA
o ¢ IgAY g OFdT §iew g 78
Iz & f5 ax % Ay @t A
w37 AT ¥ Noa I N e Y ?
I sgr g e A eI Y
A AT By T w1 o A W
o a7

oeq wFEY, WgA s faar
fo & aga & g9 ¥ gt a@ |
gaife e it oy grafay § )
q 7g fag s M da g f5 R w@
wfd 77 T Y BT || F ag A
WITEY 3R BT § FTIT TEET BT KA
X 2 e A & o} I X Iw
HIO gATHT W7 @FAr ¥ ) wwad @y
g § fv e & an T ag WA WY
g T e gmoam a9
o 7 @ § A ITH | P A
0T T & o § o ar ad, vk
WS dmar fragy &
Mr., Speaker: I have fixed the sugar
discussion for Monday or Tuesday as
the Minister may agree. Therefore,
hon. Members may not discuss sugar
and sugarcane prices. 1 have definite-
ly fixed; there are two halt hour dis-
eugsions on Monday and Tuesday.
They have been postponed from the
previous session, I will allow them
opportunities to raise these points,
gince this seems to be & very import-
ant matter agitating the minds of the
bon. Members here. Am:ough it is saiq
there is a strike and %0 on, I do not
sliow the strike to influence my mind;
am merely carried by hon. Members’
e (AD) 18D~8
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interest in the matter. 1 will allow
this matter to be brought up om
Monday. I will allow ample
opportunity to Shri Braj Ra) Singh
and others.

|7 § Tawn o R A e freew
aifgg |

w1 "ew ¢ A, qx ®)

o XTON far AR ¥ W
¥ gTeR & OF frdee s e g )
€ I ST AR A qE T Ay e i
T FXATAT WTHAT § | TTHET Y A
2 fe g g ok fge § ™ o
T B ot & 1 F aegt ¥ A w
orgar | T gEAT § ¢ fyat #
grare & o gard g & fiv <3 fait
¥ grave &1 AR fox ot fosaw e
TR %1, N R &9 A oz &
o A gTe § W f OF A
wrar § forg % gy AT § e see vy
wreefrai¥ycadiggoad oy
wrae faagres g axar &1 dfew
# fad, g wg v ¢ % ag s
qar & fr forad SaT e A% fagre &
T dar F ATy 34 Ivey ofar<y wy
T § | T 9T aFAART ¥ aTe faar
forar s wifge | A froa Py §
e g 7% 9% S1AAR A aga @ity
q 7t wrge fv 7y gr TF fae Y
wrar W@ | 3 WA ¢ fr awr ga oy
ARt 7 F37 ¥ IR | Gt AW g
e & 7 xaw) sfeer w1 W af
quRY | a0 At & v savaT
rar 7§ W g A ad gy £y
Wi & srar w€m fe g cw
oy o SR & R wify Wi
ayE T QA ¥ I ff Tar ey
IR fir gware awvr PO E
Tz ¥ et QY A iAo
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Sugar, {Special Excise

Duty) Ordinance and

Sugar, {Special Excise
Duty) Bill

Dr. B. Gopala Reddi: As far as my
Jill is concerned, there seems to be
no objection either to the issue of the
ordinance or to the Bill itself replac-
ing it. The only point that was raised
wag whether the ordinance was at all
necessary and whether Government
should have exercised their power to
isaue the ordinance.

After all, we were anxious to help
the cultivator by enhancing the price
of sugarcane, and that has been done.
There was a persistent demand from
U.P. and Bihar also that the sugarcane
prices should be enhanced. In defer-
ence to that pulilic pragaute ag it were,
and because the U.P. Government was
also thinking that there was a case
for enhancing the sugarcane prices,
Government thought it should be en-
hanced by three annas, and conse-
quently the sugar price was enhanced,
but that is a different matter. When
that was done, the factory people had
18 lakh tons with them, and we want-
ed they should not get unmerited pro-
fit out of these stocks, and therefore
we enhanced the central excise duty
by Rs, 2-52 per cwt. There is no objec-
tion to that, and I am glad this Bill
has the unanimous approval of this
House,

‘With regard to the other matter, the
hon. Food Minister and the Deputy
Minister will deal with it, as to whe-
ther there is a case for enhancing the
sugar price consequent on the increase
in the price of sugarcane,

Mr. Speaker: That will be discussed
on. an independent motion, notice of
which has been given by Shri Braj
Raj Singh, Shri Khushwagt Rai and
others. I have allowed it.

Even today hon. Members need not
go away, thoese who are interested in
taking part in the discussion on sugar
and sugarcane prices. I believe the
Tariff Bill may not take much time. 1
will call them after the Tarif Bl
and allow them an opportunity im-
mediately, since the next item is only
at 4 O'clock.

ment) Bill

Shrl V. P. Nayar (Quilon): Whas
is the time fixed for the Bill?

Mr. Speaker: There is no time fixed.
It may not take more than half an
hour:

Shrt V. P. Nayar: [ will myself take
two hours if I am allowed.
Mr. Speaker: The question is:

“This House disapproves of the
Sugar (Special Excise Duty)
Ordinance, 1859 (Ordinance No. 3
of 1959) promulgated by the Presi-
dent on the 25th October, 1959

The motion was negatived.
Mr. Speaker: The question is:

“That the Bill to provide for
the imposition of a special duty of
excise on certain sugar, be takem,
into consideration.”

The motion was adopted.

My. Speaker: The question is:
“That Clauses 1 to 5, the Enact-

ing Pormula and the Long Title
stand part of the BilL”

The motion was adopted.
Clauses 1 to 5, the Enacting Formula

and the Long Title were added to fike
Bill.

Dr. B. Gopala Reddi: I beg to move:
“That the Bill be passed”.
Mfs. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

13.16 hrs.

INDIAN TARIFF
BILL

_ The Minister of Industry (Bt
Mapubbal Shah): I beg to move:

“That the Bill further to amenq
the Indian Tariff Act, 1934,
taken into consideration.”

(AMENDMENT)





